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MINISTRY OF AGRICULTURE
(Department of Agriculture and Cooperation)
- NOTIFICATION ‘
New Delhi, 20th September, 1996

S. O. 648(E).—Whereas the Government of India had set up an Expert Committee, under the Insecticides Act, 1968
(46 of 1968), with a view to investigate the continued use of certain insecticides i.e. Aldrin, Heptachlor and Chlordane in India,
which were banned in other countries because of involved risks to human beings and animals, as to render it expedient or
necessary to take immediate action;

And whereas the Central Government duly considered the recommendations made by the said Committee and was
satisfied that the continued use of Aldrin, Chlordane and Heptachlor is likely to involve health hazards to human beings and
animals; .

And whereas in exercise of the powers conferred by sub-section (2) of section 27 of the Insecticides Act, 1968, a
notification was issued by the Government of India under the Ministry of Agriculture (Department of Agriculture and Coopera-
tion) vide number S. O. 138(E), dated 17-2-1992, banning the Aldrin with effect from 1-1-1994 and banning the use of bath
Chlordane and Heptachlor with effect from 17-2-1992;

And wheresas M/s. Pesticides India Limited filed a writ petition challenging the said notification in High Court of
Rajasthan and the said High Cowrt gave judgement on 17-3-1993 that the said notification was issued without following the
principles of natural justice and without affording an opportunity of being heard to the registration holders and quashed the said
notification with a direction to reconsider the matter as regards total ban on sale, production, formulation or import of Hep-
tachlor and Chlordane in India after affording an opportunity of hearing to the petitioners and other registration holders of these
two insecticides; '

- And whereas the Registration Committee constituted under section 5 of the Insecticides Act, 1968, in order to give due
compliance to the order of the Honourable High Court, gave adequate opportunity to the said petitioners and other registration
holders and also after convening several meetings with the industry, registration holders and deliberations in an
inter-Ministerial meeting, the said Committee made certain recommendations to the Government of India;

Now, therefore, in exercise of the powers conferred by sub-section (2) of section 27 of the Insecticides Act, 1968, the
Central Government, after considering the recommendation of the Rﬂgisn'ation Committee, and on being satisfied that the use
of Aldrin, Chlordane and Heptachlor is likely to cause risk to human beings and animals, hereby makes the following order,
namely ‘—
(1) the manufacture, import and use of Heptachior and Chlordane shall be prohibited in India with immediate effect;
(2) the certificate of registration issued by the Registration Committee to varicus persons under section 9 of the said
msecticides shall stand cancelled and the validity of the manufacturing licences issued to them by the Licencing
Officer shall also stand cancelled; ‘
(3) the use of Aldrin shall be prohibited in India and the certificate of registration issued under the said Act shall stand
cancelled.
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